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Present: Hon'ble Mr.Justice A.K.Chatterjee,Vice-Chairman,

. |
Hon'ble Mr, M.S.Mukherjee,Ad%inistrative Member,

!
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SRI VENUGOPAL
“VS=- .

UNION OF INDIA

Heard on: 08,04.96.

Ordered on: 08.04.96.
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1. This unlisted motion! has been| moved by Mr.Phatick

Chandra Das,ld,counsel, led by Mr.T,N.Bandyopadhyay, 1d.counsel,

’ appearing on behalf of the pétitioner None- represents the
respondents.,
o . |
| !
‘ |
' |
2. The petitioner in this case has challenged the

impugned order of transfer dt.16.2.96 ifrom The Controller

|
of Stores,CLW/Calcutta thr0ugh which qe was transferred from’

Bhawanipur Rest House,Calcutta to his parent Department in

‘ i ‘
ACOS,CLW,Howrah with zffer immediate effect. The petitioner

has challenged the said transfer orderl on various grounds.

However, we &® msk find that, he has npt made any representa-

tion before the respondent authoritiesifor cancellation of

. |

the transfer order which is the subject-matter of this
: |

petition,
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3. Under the circupsfances, on
for the petitioner, we éiépose of 4
stage itself With the ord;r that th
treated as a representation made bs
who mayn sppropriately dis;ose of th

order. Till such disposali, the img

shall remain stayed. The ﬁet}tioner
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